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Bhopal, the 21 July 2017

FA 3-53/2017/1/V (13) : In exercise of the powers conferred by 'mb—rule (1) of rule 26 of

the Madhya Pradesh Goods and Services Tax Rule, 2017, the State Government,- hereby
notifies the following modes ofverification, for the purpose of the said rule, namely:-

(i) Aadhaar based Electronic Verification Code (EVC);
'

(ii) Electronic verification code
generated through net banking login

on the common portal
(EVC),

(iii) Electronic verification code generated on the
common pOrtal (EVC).

1/.
Provided that where the mode ofauthentication ofany documentis tln'ough anyofthe

.

aforesaid modes, such Verification shall be
done within two days of furnishing the

'

documents .

.
_

2. This notification shall come into force with effect from the 9}. 9..
, 2017.

‘

By order and in the name of the Governor of Madhya Pradesh,

ARUN PARMAR, Dy Secy.
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